CENTRA L ADMINISTRAT IVE- TR IBUNAL @
JDHPUR FENCH,J DHPUR

DATE OF ORDER : 18.02.1998,

{RIGINAL APPLICATION NO. 41/1998,

1. MNarender Kumar Jain 8/0 8h.Kapoor Chand Jain,aged about
37 years R/0 Plot No. 5/30 Heavy Water Colony, Rawatbhata,
Dist. Chhitorgarh, at present employed on the poOst ©f
Scientific Officer (BB) in the office of Heavy Water
Plant, Anu Shakti Kawatbhata, Dist. Chittcorgarh.

2. Madan MOhan Lohar. 8/0 5h. Garesh Dutt Lohani, aged abdut
37 years R/o Plot No. J 23 Heavy Water Colony, Rawatbhata,
Dist. Chhitorgarh, at present employed on the post Of
Scientific Officer (58] in the office of Heavy Water
Plant, &nu Shakti Rawatihata, Dist. Chhitorgarh.,.

R . ‘ vee Applicants.

ver sus

1, The Union Of India thI'OUJ}” Secretary to Government of
Indis, Department of Atomic Energy P.Y¥.C, Building ,
C5¥ Marg, Mumbai. :

. 2. Chief Executive, Heavy Water Boerd,
V.3 ,.,Bhawean, 4th F’loor, Anushakt inagar, Mumbai.

eeo Re spondents.
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HON'BIE MR .GOPAL SINGH,ADMINISTRAT IVE MEMBER A
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K Mr. J.,Xaughik, learned counsel fcr the c-.ppllc,untﬁ»pre sent .

HON'BLE A.XK,MISRA 3’

AL : The applicants have filed this Original

application with the prayer that the impugned order Jated

»

1ith Setober, 1996 (,?\ntxex.fﬁ/l). and the modification order
dated 16th November, 1996 (Annex.A/2) relating to the
applicants demand for promotidn and fixation of pay, may

e declared illegal and the respondents be directed to
consider applicants'® promotion to the post of 8.0.(58)

Scale Rs. 2200-4000 as per the policy/norms laid down for
promot icn on acqguiring the higher qualificstion from the due

date with all consequential benefits.
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2. wE have heard the learned ¢ ounsel for the

applicants and perused the application. .

3a | In this case applicants' representations for

redressal Of their gr ievance were Iforwarded tct he concerned
authorities for comments on 12th Merch, 1997 and 23rd March,
1997 and the same are still pending with the department .The
reép;iaddents-departmnt have n®t cOmmunicated their decision
on the repre.%entatiOns dated 12th Evzarch,l997 and 23rd 'I»-iarch,
1997 in respect ©of applicants 'grievance relating t0 promo-

tion and consequent fixation of pay.

4. © 8imce the representations filed by the appl;‘..
cants are still pending, we would like o disposs Of . the
{riginal Application with the direction thet the represen-
tations of the applicants de'ated 23th March,1997 and 23rdIMarch

1997 fanpexs. A/8 aml A/9) respectively be disposed of by

the respondents within a period of three months from the

date ©of communication Of this order keéping in view the

© rules, circular(s) and the policy on the subject in ques-
fltion. with a speaking order. If thereafter the applicants

7 still feels agor ieved they are free to come to the Tribunal,

if s0 adviszed.

5. The riginal Application stands disposed of

accordingly.
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